=275 Rep, disclosure by
former U.S. Ambassador
about Sm¢, Indira Gandhi
having received U.S. money
‘SHRI KANWAR LAL GUPTA: We
-want a full.fledged discussion.
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MR SPEAKER: I have accepted
‘that it is a matter of great import.
ance. This morning, 1 contacted the
Prime Minister. I thought there was
no point in discussing the matter
without getting the book. 1 have
requested the Prime Minister to get
the book so that there could be a
truthful discussion, not a wild dis-
.cussion, so that we may get all the
material. Let all the sides have an
opportunity of getting, collecting, all
the material. I do not merely want
the members to shout against one
another . (Interruptions) I do
not know who is a CIA agent and
who is not, The matter iz of very
.great importance. If it is true, it is
ome thing. If it is false it is a slur on
our country. If it is true, it is a sale
‘of our country's prestige. Therefore,
"I am going to take a’ very serious
‘note -of it. 1 will give the House full
opportunity to discuss it. I have re-
quested the Prime Minister to get
the book and he has promised to get
it,
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MR, SPEAKER: We are going to
e a discussion on that.
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MR. SPEAKER: You seem to think
that the House can be taken like
that. You give notice,

SHRI SHYAMNANDAN MISHRA:
This is a very serious matier.

MR, SPEAKER: Let him give in
writing. . )

(Interruptions)

—_———

13.12 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE: SUPPLY OF COAL TO
THERMAL POWER STATIONS

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): I beg
to lay on the Table a statement
(Hindi and English versions) regar-
ding supply of coal to Thermal Power
Stations, [Placed in Library. See
No, LT-4267-79.]

NoriricATIoN UNDER PABSPORTS ACT,
1867.

THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): On behalf of Shri Atal
Bihari Vajpayee, I beg to lay on the
Table a copy of the Passport (Second
Amendment) Rules, 1979 (Hindi and
English versions) published in Noti-
fication No. G.SR, 82(E) in Gazette
of India dated the 28th February,
1979, under sub-section (3) of section
24 of the Passports Act, 1087. [Placed
in Library. See No, LT-42688/79.]
RerorT or THE CoURT oF INQUIRY ON
ACCIDENT AT CENTRAL SAunpa COLLIERY

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table a copy of the Re.
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port (Hindi and English versions) of
‘the Court of Inquiry on the accident
which occurred on the 18th Septem.
ber, 1076 at the Central Saunda Col-
lery. [Placed in Library. See No.
LT-4268/79].

NOTIFICATIONS UNDER Magjor PomT

Trusts Acrt, 1983 MERCHANT SHIPPING

Acr, 1958, REVIEWS OY AND ANNUAL

Reporrs OF INDIAN Roap CONSTRUC-

TioN ComrroraTION Ltp., NeEw Dewur

ror 1977-T8 anp CocHIN SHIPYARD LD,
Cocumn For 1977-78

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): I beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
‘versions) under sub-section (3) of
-section 122 of the Major Port Trusts
Act, 1963;—

(i) The Tuticorin Port Trust
(Procedure at Board Meeting)
Rules, 1879, published in Noti-
fication No. G.SR. 94 (E) in
Gazette of India dated the 1st
Mareh, 1979,

(i) The Board of Trustees of
the Port of Tuticorin (Payment
of Fees and Allowances to Trus-
tees) Rules, 1079, published in
Notification No, GS.R, 85 (E) in
‘Gazette of India dated the 1Ist
March, 1979,

[Placed in Library. See No. LT-

4270/78]1.

(2) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
(3) of section 458 of the Merchant
Shipping Act, 1958:— '

(1) The Merchant Shipping
(Examination of Engineers in the
. Merchant . ‘Navy) Amendment
Rules, 1079, published in Noti-
fication No, G.S.R. 385 in Gazette
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of India dated the 10th Mar:h.
1979.
(ii) The Merchant Shipping

(Registration of sailing Vessels)
Amendment Rules, 1870, publish.
ed in Notification No, G.S.R. 388
in Gazette of India dated the 10th
March, 1978.

[Placed in Library. See No. LT-
4271/79].

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the In-
dian Road Construction Corpora.
tion Limited, New Delhi, for the
year 1977-78.

(ii) Annual Report of the In-
dian Road Constructioa Corpara-
tion Limited, New Delhi, for the
year 1977-78 along with the Audi.
ted Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT-
4272/19).

(b) (i) Review by the Qov-
ernment on the working of the
Cochin Shipyard Limited, Cocl:l.l.n,
for the year 1977-78,

(i) Annual Report of the
Cochin Shipyard Limited, Cochin,
for the year 1877.78 along with
the Audited Accounts and the

comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. L'l’-.
4273/79].

REVIEW oN AND ANNUAL REPORT oF

Onissa Roar TransporRT COMPANY

Lrp., BERHAMPUR (GaANJAM) FOoR 1975-

76 anp DIReCToRr's REPORT THEREON

AND A STATEMENT FOR DELAY IN LAYING
THE PAPERS

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS



